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CE NT RALAOM I NI ST RAT I VE TRI BUNAL, ALL AHAB AOBE NCH. 

Q ••• 

O.A. No. 1827 of 1994 

Da ted : 16.12.1994 

Hon. Mr. S. ~as Gupta, A. M. 
~on. Mr. J.S. Ohaliwal,J.M • 

• 

Sri Arun Kumar Srivastava, aQe dabout 
3 5 yea r s son of Sri Nandan Prasad 
Srivastava, Mason Mistry, C/o Inspe ctor 

' 

o- \Jerks, Northern Railway Fatehpur • •• Applicant. 

( By Advocate Sri B.P. Srivastava ) 

VE fffiUS 

1. Uni o n o f India. throuqh the Secre tary 
Ministry of Rail.Jay. Ne w De l hi. 

2. The Divisi o nal Railway Manager, 
No rthern Rail~ay, Allahabad. 

3. The Assistant Enqine e r , Nor tt-e rn Railway 
f atehpur. 

4 . Inspector of Works, Norther Railway, 
F a tehpur. 

5. p e rmane nt Way Inspector, 
N • R • Fate h pu r · ••• • • • Respondents • 

• • • 

0 Ii D E R 

- - - - -
( Bv Hon. Mr. S. Oas Gupta, Member ( A) ) 

Heard Sri B.P. Srivastava, learne d course! 

for the applicai t on admissi en. 
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The only relief praye d for in this application 

is that a directionto the Respondent Nos. 3 c. 4 

be supply certif ied t copies of documents 

requested for in his applications dated 27.8.1994 

and 31.8 .1994 ( Anne>tJres A 7 & A 8) be issued. 

The applicant earlier Fils d an OriQinal ~pplication 

No. 221 of 1988 prayinQ for a direction to the 

Respondents to promote him to the post of s.o.M. 
Gr. I with consequential benefits.This O.A. was . 

decided by a Bench of this Tribunal vide its 

order dated 4.2.1994. It is stated that his 

application was allowed and the respondents 

were directed to fix the applicant in the pay 

scale cif Rs. 1320-2040 with consequential benefits 

includino the arrears of salary and seniority 

w.a .f. 13.5.1987. It is alleged that the order 

of the Tribunal was not implemented and the 

respondents de libs rate ly dis obeyed the order 

which led the applicant to file a Contempt 

Petition No. 122 of 1994 • It is stated that 

~this contempt petition, notices were issued 

to the D.R.M. Allahabad and the matter is atill 

pending decision. 

2. The applicant has alleged that as a 

result of the filinq of the contempt petition, 

the respondents are prejudiced against the 

applicsi t and this has led them to place the 

applicant under suspension and issue of a charge­

sheet dated 25.8.1994. The applicant is state d 

• • • • 



• • • . 
• 

a 

• 

, 

• 

• 

• • 

-

• 

• 

' 

' ' 

- 3 -

• 

to have filed a representation dated 27.8.1994 

requesting that certain copies of relevant 

documents mentioned therein be supplied to 

him to en ab le him to oive an appropriate 
• 

reply t o the charges lsvelled. This was followed 

by another representati on dated 31.8.1994 in 

\Jhich it '"'as stated that tte copies of the 

documents re"'6ested for in his earlier application 

have not been supplied to him. 

3. The applicant has been served with a 

charge-sheet and presumably he will be given 

an mpportunity of being heard in departmental 

inquiry. This being an inter-locutory stage., 

ue are not inclined to interfere in the mat.tar 

nor is there any prayer for interference in the 

disciplinary proceedings. We are also no~ in a 

position to adjudicate as to whether the documents 

prayed for by the applicant are relevant and 

necessary for his atefence.Houever, even under 
JLJp~ 

the tJCl;bant RulB, if a Governnent Servant under 
"'- ' •• 

charge-sheet requests for supply of certain 

documents, it is incumbent on the disciplinary 

authority either to supply the same or to pass 

appropriate orders in case such documents are 

not to be supplied. In \IEu of this, we feel 

no necessity to issue a notice and obtain a 

counter reply from the responds nts before 

qiving appropriate directions in this reqard. 
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4. In view of the fore going, we direct the 

r es pondents to consider the aforesaid r e presentations 

dated 27.8.1994 & 31.8.1994 , stated to have 

been submitted by the applicant and dispose of 
I 

the same in accordance with law within a period 

of 1 month fr om th3 date of communication of this 

order. We make it very clear that th3 disposal 

of the applicants/representations will not give 

t he applicant any fresh cause of action and any 

grievance in this reqard can be pleaded if a~ 

when any application is filed challenginq the 

final orde r of the disciplinary authority. 

5. The application is disposed of with the 

above directions at the admissi on stage itself • 
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